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1/1.i?,95 	 Hon'hl 	 I4eme() 

Nobody dppears for the Petitioner, tdjourned to 
Mi 	02,01.1996 foradmission. 

S 
(N. Sahu) 
Neinber ç) 

Honble Mr. K.D.3aha, Member(?) 
S.,. 

Heard the learned counsel forth aplicatc 

Mr. Nrendra prasad. dmit. Issue notice to the respondents. 
should be filed within Six weeks. Rejoinder, if any, 

should be filad wjthjn a week thoreaft-r. Reqxjsit3s to 

be tiled within a week. List before th Registrar for 

completion of pleadinga on 27.02,1996, 	 , 

Sr<J 	 (I<.D.3aha) 
Member (A ) 

3/27.2.96 	 Shri. M. L. Paswan, Registrar Incharge. 
•••... 

Learned Counsel for the applicant is present. Noç 

G 	W/s has been filed as yet. Let 8.4.96 be fixed for fil 

the W/, 

M. L,. Paswazi) PKL 	 : Registrar i/c 

4/10.4,1996 	 Sri 4.L.-swan, Registrar I/c 

Notices were issued to the respondents, on 

22.1.1996. W/shas not been filed. For filing W/s 

list this case on 13.5.1996. 

MPS 	
( M.L.Paswan 
Rejs tra r I/c 



5/13.5,96 	 Shri, M. L. Pasw 	strar incharge. 

Notices hay 	ssuèd to tIé reporidents. SR 

	

H 	- 
( 1tI.  L Paswari) 

PKL 	- 	 Registrar/C' 

6/3. •7 .96 	Shri M.t aswan, Registrar I/c 

W.S. has not been filed. List 	22 .7.9 

forfi1ing W.S. 	 J 
M.L.P$wan ) 

SKS 	- 	- 	 Registiar i/c 

t  

8.128.9.96. 	Counsel for the applicant is pres ent. 

Pleadings in this case are csmp1ate List or 

10,9.96 before the \ H,fl'ble Court for further1  

direction, 

-Dy.Registrar. 	
/1! 



9 J10.9:,96. 	Shri NarendraPasd, the counse1 fr the 

..:pp1icn 

Shri Lalit Kishore, the counsel for the 

respondents. 

P1eadjn s in this case are complete. List 

this case on 30 .9 .96 for hearinQ, 

2 
/CBS/ 	 (K,D. Saha) 	 (V.N.Mehrotra) 

N Vice-chairman 

'S 

10/30.9.1996 

Counsel for the applicant : Nr.R.N.Prasad 

Counsel for tI respondents : None 

Pleadings are coiilete in this case. Since 

the counsel for the respondents Mr.LalitKishore, 

Additional standing Counsel is not available, the 

.

case is adjourned to 5.11.1996 for hear ng. 

lips. 	 Member(A) 
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11/5.11.96 	None appears on behalf of the applicant as well as 

on behalf of, the, respondents. The case 	 for 

hearing today. So, the case is dismissed f or default.-. 

,( D. Purkyastha ) 
51(5 	 Member () 
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-. Lit•er 	on 

ri 1arendra Prasad, Sr. LVOCatO,
11 	

erna 
9 cl ~

s 

Ierma, the Counsellor the applic.int. 

ut 	*fter xi sincfrcm the Court at 12.00 P.M. , Sri Narendra 	rasad, the Sr. Advocate with t1iss Hema 

Varma came to my chamber and subnutted that he ws 

engaged in the 	r'•b.le Hith Court and thareb.y hecould 

not appear before this Court tadiy in - time when the 

casewas called for. In view of the matter, the C$e 

may be listed for heari nq , with intimation 
to 

the 
M r 

other"side. So the learned counselfor the app'ljcant 

i.e directed,to inform the other side in writino th.it 

- the applican will be hea'd d.ly after tomorrow i.e. 

on 7.1 11.96 lfl vJ.ew of the cforesai.d conti.nçency in 

matter of restoratxon of tk 	case. 
- 

/cDs/ (D. Purkaylatha) 

- 	 flember 	() 

- 	 T 	: 

I 
- 

- 

- 	 - 	 • . • 

- 

I 	 -. 	 - 
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13/7.11.96 	Heard the learned counsel for both 

the parties. During the arguments the learned 

c &in$].' * I 5hri'3i R. NfraS'ad,, xXxxXxXXQCXXXXC 

for the 	 draws my attention to Annexre-10 

and submits tht the matter has been forwarded 

to the Headquarters for decision over the matter. 

But no decision, has yet been received by the 

authority to whom the appliäation was submitted 

for appointhent on compassionate ground. On the 

other hand learned $a*x Additional Standing 

Counsel, Mr. LalitKishore, appearing on behalf of 

the respondents submits that the matter was duly 

considered by the authority of the Headquarters 

and decision thereon 	dut. tb cornmu- - 

nicated to the local authority,.tieieby he was 

notappointed. Moreover, the applicant did not 

dispute the avelments made in para-11 of the 

Written Statement.. In view of the af ores aid 

cirqumstances I tkk think there should be 

appropriate order oA the authority on record over 

this issue. So,. I direct the rèspondènts to 

produce the order/concerned filepasing the order 

by the competent authority by the next date. The 

case will come up for further hearing on 2.12 .96 

as part...heard case. 

D. PurIcayastha ) 
S KS 	 IIbmber (J) 



15./ 7.1.97. 

10 

/c8s/ 

16./ 11.2.97J 

/C'BS) 

17/06 .03.97 

sKr 

o.. 739/95 

None ap'ears. 
.4dJournecL to 07.01.1996 for 

hearing. 

(D.puVayvastha) 
Member () 

The matter was partly heard by Hon'ble Shri 

D. purkayàstha, ilember (3) uno has been transf'erred 

from this Uench. List Ofl 11.2.97 for fresh hearing 

oefore the Single [lember, 

............... 

(V.N. 	hrotra) 
Vice-chairman 

On the request made on behalf of Shri Lalit 

Kishore, the learned counsel for the respondents, the : - 
case is adjourned to 6.3.97 for hearing. \ 

S . 	 • 	
. 	

\J 
(v.N. Mehr'otra) 

Vjce-chairmn, 

i.ijSt on 08.04.1997 for hearing beore 1 
Single Mnber Bench. 	. 	. 

(S.R,Ptje) 	 . (v.I.Nehrotra) / 
- • Member(A) 	 • 	 vice-Chairman 
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8.48.4.97. 	On the request made on behalf of Shri Lalit Kishore, 

H 	the Addi. Standing Counsel for the respondents, the case 

is adjourned to 24.4.97 for hearing. 

V~ 

qBS/ • 	
(V.N. Mehratra). 
Vice-chairman 

19/2k .0.97 	 None for the parties . Liston 25,197 

for hearing. 
(v..hr±ra 4 

SKJ 
	 vice-hathrar1 

2, /23 .5 .97 	tarned counse1 for the applicant is present, 

None for the respondents. The case is adjodrned for 

heaIng to 10.7.97. 

( V,I".i1hrotra 
3 	

•• 	
. Vice-Chairman 

.1997 	None for theparties. List. on 21.8,1997 for 

hearing. 

(v,N.Mehrotra ) 
V ice-cha irnai 

22/214 18.97 	List it on 26.09.1997 for hearing. 

-• 	 (V N . Ivjeh rot ta): 
S KT 
	 Vice-chairman 

23/26.09.97 	SinceBench is not available tay1 the 

case is adjourned to 17.11.1997 for hearing. 

(LK.Srivastava) 
Dy • Reg istrar 

r T TTT 



F ( 

17. 1[1. 97 
cfq 

24 	
( 

7. iii., 98 

on the request on behalf of Shr.i 

Lalit Kisbore, case is adjourned for hri 

on 7.1.9. List before Single (e ber Bench. 

(v.N. rqehrotra) 

(R.,.lAho9ja) 	 Vice-Chairman 
[9ernbe) 

25./ 18.2.98. 

26/04.05.99 

SKI 

List 	on 18.2.98 for earing.\¼ 

(V.N. rlahrotra) 
Iice- Chairman 

A, 
On the request made on behalf of ShriLaljt 	 / 

Kishore, the Mddl. Standing Counsel for the respoñdenf 

case is adjourned to 4.5.98 for heari(pg. 
	 1 k I  

.R.K 	 t.N\. iehttra) I flember (A) 	 Vicechajrman 	/ 

List on 13.07,1998 fr hearing bere S. 

(L. . K.Prasad) 	 (V .N . Mehrotra) 
Iiembcr(A) 	 Vice-Chairman 

List on 14. 9. 1998 for hearing before ing1e Bench. 

V.N,Mehrotra ) 
Vice-Chairman 
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Note of Resistr 
Orders Of the Tribunal 

28/14.9. 	3 tbne for the parties. List on 23.11.98 for 

hearing.' 

( L.R.K. Prasad) 
mber (A) s1< .. 

29f23i.1 .i Shri R.N.  prasai.ciui,seif.r'thsappUcant.  
Shri V.M.X $iriha, Sr. Standing C.unsel prays for -. 

time to go throughthe paperbefere he can argue 

for 

thecase. Prayer is allowed. 	List it on 14.12.1 98 

hearing. 

. 	

I 

AMe (L.R.K PRASAD) 
Member (A) 

30./ 4.12.98. List 	it on 25.1 .99'for hearing 	as prayed for 

by the parties. 

I 
,.. -• 	•-.• 

FIENBER 	(A) 

31sf 251 99 	List it on 124 .9fo 	hearing. 

/CBSf (LAKSHNAN JHA) 

L 

NENBER 	(J)  



32/12.4.1999:. 	List it for hearing on 6.7.1999. 

( Iajcshrn 	?Iia ) 	 ( L.R.cPraaT7 
Mem)r .(J) 	 Member (A) 

33/6.7 1999 	 Fo. ant or time, lt it be listed for 

hearing on 27.7.1999. 

L.R..Xprasad ) 
4 	 , 	 •r. 

t ¶ 

4 	 S1.• 	 •.Z 

IZ91~~ 4. 

( S. Marayan 
Vice binan 

2?7.99 

Cm 

 

35/23.9.1999 

ap e7 
jvrps 

For Gant of time, hearing is 

adjourned to 23.9,99 

f-Q 

(L.R. K.Praspd) 	-S.farayan) 
1ember(A) 	 Vice-Chairman 

List it for hearing on 16.11.1999. 

( Lakshman Jha ) 	 ( LR. .Prasad ) Member (3) 	 I'Iember (A) 

36/16,11.99 	on the request made by ceunsel for the applicant, 
let it be listed for hearing on 5.1.2000. 

AKJ 	 (.jI4j) 
MEMB1R(J) 	 MEM131 (A) 



7OA-139/9.5 

37 ./ 5.1.2000. 

Fhw 	oftime, hearirg Is adjourned to 

2.2.2000. 

(L.HF11) 	 (s.NivAN) 
MEr'18R (R) 	 VICCHMIRNAN 

L 

38/02.02.2 00 	For want of time, the hearing is 

adjourned to 16.03,2000. 

ijTianaM(A) 	(S.Narayah)/V.C, 

39.f 16.3.2000. 

For want of ti;, hearing is adjourned to 

2 5.2000. 

(L. 	HViI NC; LI MN i-) 	 (S . N MR MY 71N) 
IIEIIBLR 	 VICE-CHM1MMN 

40 2.5,2000 	As DB of court No. 1 is sitting in circuit bench 

at Ranchi, list it for hearing on 2.6.2000 

A 	 (/(L.HNINGLIANA)  
V 	1'EMBER (A) 	 : 1iEMBhR(J) 

2 	r 	• 	 : 

41 

2.6.2000 

	

CI 	 List on 1.8.2000 for hearing. 

er 
S(L 7R~b As) 

lIII 



- 

0-95  

42,1.8.2000 f 	0 'the. request made by &hrj Aakaslc, .p, 

( counsel for theapplicant, list it for hearing 

on 6. 9. 2 000, 

La1c 	an 	a 	) M. Member (A) 	 * 	11 rnber (j) 

<I 

43/06.09.2000 ; For want of time, the hearing is adjourned to 
Q4.10.2000. ' 

Skj 	(L: M( 	 (La ks imri, Jha)/M(J) 

a- 	I 	 ,1' 

44/4 .10.2000 	none for the parties 

/ 

	 Tist it for hearing on 14.11 .2000. 

,. 

L. Hmingliana )/14(A) 	(LJha )/M(J) 

45/14.11. 2000 None for the parties.. 

On account of resolutionin the bar 

today on the sad demise of Shri S.Mukherjee, 
advocate, the case is adjourned to 20.11. 2000, 

5 : 

( Lakshman Jl1a 
Member (j) 

46./ 20.11.2000. 

For want of 0.B., hearing is adjourned to 12.12.2000. 

CBS/ 
	

(L.R.K. PRRSRjJ)/rl( 

47/12.12.200 : 	Let it beljsted on 19.01.2001 for hear 

.'skj 	
• 	(LJ.r.i-rasad)/cA>,//. 	') (S.Nar'ayan)/v. I 

4/i 



I 

48/19.01.2001 None for the parties0  

For want of time, hearing is adjourned to 

20. 03, 2001. 

SRK/ 	
9 	

(L.HMfl3LIANA)/M(A) 	(L. JHA)/M(J) 

49./ 20.3.2001. 

For want of 0.8., hearing is adjouçned to 24.4.2001. 

/CE3S/ 	 L. HI NC LI N i) /r'i ( A) 

49/24.4.2001 
For want of time hearing is adjQurned 

to 19.7.2001. 

(L .a K .Prasa) 	 (S .Narayan) 
Member(A) 	 Vice-Chairman 

MA 

50/19.7 .2001 
	

For want of D.B., 	t it on 21.9.2001 

for hearing. 

SKS 
	

Hrnlngliana )/N(A) 

51 

21.9,01 
CII 	 Be listed on 4.10.2001 for 

hearing, 

(L.R,K,Prasad) 	 (B.N.Singh Neelam) 

I 	 v.c. 
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4.10.01 
CM 	 The ntter is of the year 1995. No-one 

appears even today on behalf of the applicant, 

so was the case on the previous occasions. BY way 

of last chance, be listed on 9.10.2001 for hearing, 

even on the next date if nobody appears for the 

applicant, necqssary orders shall be passed. 	 - 

-4 

(L.R.K.lPrasad) 	(B.N.Siflgh Neelam) 	 - 
V.C. 

53/0.10.2 001 : 	None for the app1icait. 

Mr. G.K.Agazsja1, AEC fr the respondents. 
Be listed on 12.11t2001rhearjng  

F r  ski 	(L.R.adr7 	(B.Ngh Neelarn)/vC 

54.f 12.11.2001 For want of time, hearingis adjourneLl 

to 4.12.2001 

/cBsf. 	(L. JHA)/f(J) 	 - 	(L.R.K. PRASRD)IM(A) 

4.12.01 	
-i the request made by hri 	sihha 

I; 	
on tehalf f learned consei for the appliint1  

be listed 'n 14.1.2002 for heari. 

(R.K.iT) 	
.ngh Nelam) 

' M() 	 V.C. 

4 	 - 	 4 
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5 6/15.1.2002 	None for the partIes 

Be listed for hearing on 28.1.2002, 

qin  SKS 	 aSad)/M(A) (B. Lh e1 am ) .C. 

57/28.1.2002 	None for the parties 

List it for hearing on 12.2.02. 

sKs 	 (Saxweshwar Jha )/M(A) 

58/12.02.2002 : None for the applicant. 

Mr. G.K.Agarwj., ASC for the respondents. 

Noone appears on behalf of the appli-
cant even today.. It transpires that this O.A. was 
so filed long hack in the year  1995 itself. By 
looking in to the previous order 	it further trans- 
pires that at several occas±ons noone appeared 

on behalf of the applicant and so was the case 
on last two occasions i.e., 	 and 
8 1TThat being the position, it may he 

presumed that the applicant has lost interest in 
pursuing the matter. 

Takingthat views  this O.A. so filed, 
kept pending long since long, in the background of 

the facts as detailed d3ove, standS.disi'ijssed *for 

a (Sarweshwar Jha) 	 U3.N.Singh Neelam) skj 	 Memher(A) 	 Vice...chairman 



H 


